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‘the back of the FPetition by Sri F.P.Farcey, Advocate,

 as withdrazun withkout any order es to coste.

B;@uét. Ne.2

Centrel foministretive Tribunel,ﬁllahabadt Héﬂi-
Registration O.A.Nc. 370 of 198% 2 "
K.K.Sherme end 3 others | | - Feplicants

\is,

'yniun of India ‘ ... Respondent
Hun.b.K:Hgfamai,lm
hon.K.Obeyya, Al :

L] =

ori R.K.Fandey, Brief Holder of Sri B.P.Srivasteva
learned counsel for the Applicents is present. He stated tefore
us that the ogrievence of the ﬁﬁplicantst has -beén TECTESSED

bty the ODepartment iteelf and, therefore, the Applicents are

not interested tou presecute this cese and they want to withcrew

the same. An Emdnrsgment te this effect has &lsc been made on

-

2 In view of the above fact, the Application is oismissed

Datec: 15.2.1990 Y
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